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(b) The charges for Particular Person 
Calls, which were revised from 1-5-69 are 
as follows :-

Particular Penon 
Call cbafIC 

Basic 
Trunk With 
call Before effect 
charges 1-5-69 from 

1-5-69 

Rs. Rs.  Rs. 
I. 0'50 0'50 0·25 

2. 1 ·00 0·50 0'50 
3. 2·00 1.00 1·00 

4. 3·00 1'00 1 '50 
S. 5 '00 2 '00 2'50 
6. 8 ·00 2'00 4·00 
7. 12 ·00 4·00 6'00 
8. 16'00 4'00 8'00 

The revhiofl in the rates was effected 
under .the powers vested in the Central 
Government by section 7 of the Indian 
Telegraph Act. 

(c) Although the power is vested with 
the Central Government, rules made for 
revision of tariff are required to be laid on 
the Tables 01' both the Houses of Parlia-
ment at the first opportunity. This parti-
cular revision of tariffs was also placed be-
fore both the Houses of Parliamenl. 

~  FROM GENER'L SECRETARY, 

BANGLA Cm'GR!;SS REGARDlNti l'l'ING OF 

CmLlNG OF INDIVIDUAL LAND HOLDING IN 

WEST BENOAL 

·'485. SHRI GADlLlNGANA GOWD: 
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state : 

(a) whether the Bangia Congress 
favoured a refiXing of ceiling 00 individual 
and holdings in West Bengal at a level 
lower than the existing 25 acres per indivi-
dual and in this connection a memorandum 
was submitted to the Union Agriculture 
Minister by the Party General Secretary, 
Shri Sushil Ohara, in the month of Apn1. 
1970; and 

(b) if so, the details thereot and the re-
action of Government thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURB, 
COMMUNITY DEVELOPMENI' AND 
COOPERATION (SHRI ANNASAHIB 
SHINDE): (I) and (b). In a memOfU-
dum expressing views of BanaJa CooEl'ell 
regarding land reforms in West BenpJ, a 
suggestion has been made for reduction of 
the level of ceiling applicable to land own-
ed by an individual. No further del.Us 
have been given in the memorlUldum. The 
contents of the memorandum "ave been 
noted. 
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RIGHT TO S'l1lJKE BY CBN'fIIf,L. GOVI!&K-

MI!NT Sint.VANl'S 

·1487. SHRI S. M. BANERJEE: Will 
the Minister of LABOUR AND REHABI-
LITATION be pleased to ~ a e , 

(a) whether it is a fact that he has 
advised the Home Ministry not to take 
away the right to strike of lhe Central 
Government servants; and 

(b) if so, the reaction of the Home 
Ministry ? 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI D. SANJI· 
VAYYA) : (a) and (b). There have been 
some consultations between the Home 
Ministry and the Labour Mini<try on the 
subject and the matter is under examina-
tion. 

·1488. SHRI R. K. BIRLA: Will the 
Minister of FOOD AND AGRICULTURE 
be plea.ed to state : 

(a) whether it is a fact that be has re-
cently appealed to the people to consume 
as much sugar as possible because of sur-
plus sugar stocks in the country; 

(b) if so, wbat is the response from the 
people thereto; 

(c) what is the surplus quantity of sugar 
at present in the stocks; and 

(d) what efforts are being made to ex-
port the surplus stocks 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATON (SHRI ANNASAIDB 
SHINDE) : (a) Yes, Sir. 

(b) The offtake of sugar this year i. 
morc ~ an last year but Government would 
welcome further increase in consumptiOll. 

(c) The total intornal consumption dur-
ina the sugar ycar October 1969 to Septem-
ber 1970 may be of tho order of 33 lakh 
tODDes u against the availability of about 
55 lath Ionnes, including the carry over 
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